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CENTRAL ACMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0A No,1378/95
Hyderabad, the 5th day of March 1998,

CORAM

HON'8LE MR A.V.HARIDASAN, VICE CHAIRMAN (EKM.BENCH)
HON'BLE MR H. RAJENDRA PRASAD, ADMINISTRATIVE MEMBER

Md. Mahmoods

5/e M,A,Jabbar

Senior Oraftsman

(ad=hoc) 0/e the Chief

Project Manager, Railuway

Electrification

Vijayawada, ...prllcant

(By advocate: Mr GV Subba Rao) Not presant
Versus

1. Secretary, Railuay Board
Rail Bhavan, New Delhi,

2. General Ménager
Seuth Central Railway
Rail Nilayam, Seconderabad,
3. Secretary
Wlnlstry .of Human ?esources Depdlopment
Govt, of Incia, New Uelhl,
4, Chief Project Manager
Railway Electrificatien ‘ .
Vijayawada «..Re3pondents,

(Uy daavogaLes:s iy ValtT O IWEE & e g rme -———— ..

The application having been heard on 5.3.98, the
Tribunal eon the same day delivered the follouwing:

ORDER | J

The applicant uwas appointed as Tracer ln the Railuay
Electrification Preject, Vijayawada on 3, 5 1982 His
edudational éualification is pass in intermsediate vocational
course in 5upveyer and Estimator after matriculation,
The Railway Beard by letter dated éS.G.Bg addressed to
Gensral Managers of all Railways directing them te conduct
cadre reuieu‘and restructuring of Group-C and D cadres.
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According to instructions it was decideq that the

Tyracers pest must be abolished prégressﬂvely and future
vacancies in the grade of R, 330-$GU euéht'tm be filled
i

by the diplomahelders from the open markptiand the

existing incumbent an the post oF*TracefL‘be premeted

as Assistant Draftsmen, pramotingithaselwhﬁ are diplema

holders straightauway and premoting thaseiuh@ did net

| |
have such oualification after a service of five years.
. |
The Tracers who had diploma qualiﬂicatiabsiuere immediately

promoted with effect from 1,1,1984 fo the pest of Asgistant

- |
Draftsman in the scale of R, 330-560 but%the applicant

who did not have diploma was proemoted mn%yéafter a peried
ef 5 years though he had passed intermed{aﬁe course in
vocatienal training in Surveyor & Estima%aﬁ which has
been recocgnised as eauivalent to ITI ceréif&cate by the

L R - - . . - . |
i 1

The applicant was not given the benefit &F br@motien from

1.1.84, The applicant represented claimiTg the promotion
l |

from 1,1.84, The claim was rejected on thep around that

the Kailway Board after referring the matﬁef to the

Ministry of Human Resources Development has; found that

the certificate in vocational course aof 1$tnwmpdia+a tn

Surveyor & Estimator did net relate to the National Trade

l
Cobtificate ITI, The applicant's claim is! that the

!
gualificatien pessessed by him is more than eguivalent to
|

the post of Asstt, Draftsman uﬁthha;l csn?eéuential

benefits with effect from 1.1.1984. :
| )

2. The respondents in their reply statement centend
that in view of the specific provisien inithe Railway

. [ .
Board's letter dated 1.11,1985, the|appliﬁant who did not
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have the gualificatien eof diploma in Draftsman was
entitled for: promotien only after 3 yearé of service

and was theréfare not entitled Foriprammﬁion from
1.1.1984. However, they contend that in £he light of
application received from the applicant the matter was
referred to Railway Board, which in turn;in censultation
with the Ninistry of Human Resources Development, informed
that the intérmediate examination uocﬁﬁmmal course

in Surveyor & Estimator is not related to any of the
National Trade Certificates and thare?mr%, the applicant

is not entitled to the relief,

3. In the rejoinder filed, the applleant has contended
that by letter dated 6.1.,1986 eof the Ralluay Headquarters
Personnel Branch, Secunderabad office arﬁer Ne,I/EL/B6

i ‘ T

the qualification of diploma has b@en re%axed and persens
| i . . .
t
pessessing ITI Draftsmanship certificate have been promoted
as Assistant Draftsman with effect from 1.1.1984 and that

the respondents are bound teo grant him tﬁe same banefit
as the certificate possessed by him is eguivalent to that

of ITI Draftsmanship. :
| ‘ !
- . \ y
] -
applicant has passed the 1ntermedlate vecational course

i

examination in Surveyor & Estimator cenducted by the

el R I R e I ———— - =" .y e = e - - - -

in dispute, It is alsc evidsnt from Apnexure R-2 the
certificatelissued by the Board of Inter@ediate Educatien,
Andhra Pradesh dt. 28.1.1988 that the Bo;rd has certified
that'5urveydr & Estimator Vocatioenal Coufse can be

considered for recruitment to the post for which ITI

e
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Draftsman Civil Course qualification is pr%scribed.

Huwéuer,'the Railway Board has not recogniéed the
| !

|
intermediates examination in vocational ceurse 1n
Surveyors & Estimater of the Board of Intermediate

o
Educatien, Hyderabad as eguivalent to National Trade

W
Certificate awarded inm the designated trades of Draftsmen,

From Annexure R-4 it is not clear as to uﬂether any
. i

authority bas compared the syllabus, and t?ejstandard

of education for the intermediate axaminaﬁidn in vocational
. [ o0
course in Surveyor & Estimator with the SXlLabus for ITI

in Draftsmanship er Natieonal Certificate issued in

Designated Trade so as to cetegerically sFaﬁe as to
whether the intermediate examination is ejuivalent to

ITI examination or not,
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wiew that the
matter should go back to the respondents for a preper
| I
consideration as to whether the intermadigte gxamination
| 1

. I
== a® bk~ ~ane] deroad

in vocational course passed by theiappliqbnt can be

considered eguivalent to the certificate;of Draftsman
ITAGE LSSUEU &Y witw o a we.o oo o ! I‘ ‘
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as to whether the applicant would also be entitled to

|
promotien with effect from 1,1,84 as waslgiven to several

Tracers with ITI gualificatien by the order dated 6.1.86

Annexure=-2 to the rejoinder, | W

6. In the light of what is statad aboﬁe; we permit

the applicant to make a detailed repraseﬁtatian along with

supperting documents to the first respon@ent through

proper channel withim a peried ef 15 dayé from the date
. o
of receipt of a copy of this order and UF direct the
first respondent to take a decision on the representation



if necessary after referring the matter fo any
authority to compare and decide whetheF the
examinaticen Intermediate Vocatienal CaurSe in

Surveyor & Estlmator, possessed by tha appllcant

is equivalent to ITI Certificate in DraFtsmanshlp
issued by the Board of Technical Educ#tipn, Anchra
Pradesh, and if it is found that it 14 eguivalent,

to have the case of the applicant conshdéred for promotion
as Assistant Draftsman with effect Froﬁ ?.1.8& in a
manner in which 32 Tracers with ITI a@aléfication were
promoted by the Railwsy Headnuarters %et%er dated
6,717,968, The entire exercise should bezco%pleted

and the proper order issued within a éer%ad of

four months frem the date of the repr%se%tation.

No order as to costs.

Dated the SZ day of March 1998

ASAD) (A V. HARLBASAN)

(H.RAJENCH
E MEMBER VICE CHAIRMAN (EB)

ADMINISTRA
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